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Bill No. 6 of 2023
THE HIMACHAL PRADESH LOKTANTRA PRAHRI SAMMAN (REPEALING)
BILL, 2023
ARRANGEMENT OF CLAUSES
Clauses:

1. Short title and commencement.

2. Reped of the Himachal Pradesh Loktantra Prahri Samman Act, 2021.



3. Saving.

Bill No. 6 of 2023

THE HIMACHAL PRADESH LOKTANTRA PRAHRI SAMMAN (REPEALING)
BILL, 2023

( ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
to repeal the Himachal Pradesh Loktantra Prahri Samman Act, 2021 (Act No. 5 of 2021).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy—fourth Y ear
of the Republic of India as follows.—

1. Short title and commencement.—(1) This Act may be called the Himacha Pradesh
Loktantra Prahri Samman (Repealing) Act, 2023.

(2) It shall bedeemed to have come into force on the 1st April, 2023.

2. Repeal of the Himachal Pradesh Loktantra Prahri Samman Act, 2021—The
Himachal Pradesh Loktantra Prahri Samman Act, 2021 (Act No. 5 of 2021), is hereby repealed.

3.  Saving—Therepeal of the Act under section 2, shall not affect the previous operations
of the said Act or anything duly done or any action taken thereunder:

Provided that any right, privilege, title, facility, benefit or Samman Rashi being granted under the
Act so repealed shall not continue after the commencement of this Act.

STATEMENT OF OBJECTSAND REASONS

The Himacha Pradesh Loktantra Prahri Samman Act, 2021 (Act No. 5 of 2021), was
enacted in the year 2021. Now it has been decided that the Samman Rashi or any other facility
being granted under the Act be discontinued and the said Act be repealed as no purpose will be
achieved by retaining this Act in the Statutory Book. Thus, there is a proposal to bring a Repealing
Bill for the purpose.

This Bill seeksto achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:
The , 2023.






